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: (Manjula Dds) .
Judicial Member .

‘Mr HK.Das, lecmed counsel is present for
the appl'cant
List the matter 08.10.2013.

' .(Mthu aDas)
Judicial Member
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implementation of the order dated 22.09.2006
passed in O.A. No. 157 of 2005 "
MrLHK. Das, Ieomed:counse| appearing
for the petitioner submits that this Tribunal vide
order dated 22.09.2006 allowed the O.A. No.
157 of 2006 by directing the respondents to
deciare the applicant as eligible to be
considered for selection as per O.M. dated
30.01.1990 and give the applicant a propef
posting forthwith, however, with notional
benefits. )
According to Mr. Das, in view of the
judgment passed by this Tribunal, the petitioner
(applicant) ought to have been reinstated.
However, the department has not reinstated
the. petitioner fil now. Pefitioner did make
several répresenfqﬁons bef;ore the authority for
implementation of the order passed by this
Tribunal. However, the respondent authority
has been sitting fight over the matter and even
did‘not feel it necessary to cdrnply with the
sqid order and the action of the respond'en'rs
amounts  fo | negligence and  willful
disobedience of the order of the Tribunal on
theirpart. |
In view of the above, issue notice to thé
respondents under Rule 11{1){i} of the CAT
(Procedure) Rules, 1987. by mokiihg retumable

IR TTR JOE A
" within four weeks.

List the moﬂe( on 18.11.2013.

[Manjuia Das)

Judicial Member
PB
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CER2s3

'_.'.20]3 - "‘Msi M. Talukdar, - Ieorned counsel  for ~ the
S pe’rmoner is. presen’r Pe’n'rroner is drrec’red to take
fresh s’reps by Regd. A/D Through the Regrs’rry of this

Bench wn‘hrn two days.
List ’rhe matter on 04.12.2013 at Imphol Crrcurf

Sr’r’rrngs Manipur. .

- (Mohwk Holeem Khon) (Monjulcr Das)
: Judrcrol Member '

Admrnrs’rrohve Member o

P

Ms.M.quukdor, learned counsel for the
pe’riﬁone_r orrd Mrs.S.Bora, learned Addl. C.G.S.C. for
the respenden’rs are presenf.

List the matter on 06.01.2014 before the Circuit

Sittings at Im'phol, Manipur.

“(Manjula Das)
Judicial Member |

(Mo aleem Khan)
Adpistrative Member

r/Bb‘/ﬁ‘,
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Ms U.Das, Ie’arned' counsel for the applicant and Mrs

EP 25/2013

06.01.2014
Camp Imphal

» S.Bdra, Iearhved counsel for the contemners are present.
" Mrs B@ra submits that reply is ready and it will be filed
during the course of the day with coby to the ‘pe‘éitioner.

| Ms U.Das prays for four weeks time to file réjoinder.

List the matter on 14.02.2014.

(Manjula Das)
Judicial Member

( . Haleem Khan)
Administratiye Member

Jogl
14.02.10'4

—

‘Mrs. S. Bora, learned counsel for the
respondents submits that reply has already
been filed with due copy to petitioner's
cduhéél,.' Ms. M. Talukdar, learned counsel for
the petitioner prays for three weeks time to file .

" the rejoinder. Prayer is allowed. .

{Manjula Das)
Judicial Member

PB
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o 07 03 2014 e By fhis E.P., ‘petitioner mokesA d prayer for
S | e implementation of the order dated 22.09.2006
| | oassed by this Tribunal in O.A. N6 }57 of 2005
Whérét_i“?‘if'ﬁis Tribunal set aside and quashed the
termination order of the ”cb'y;()Ii_éqnt; and
direcféd- the respondent authorifies ’ro,decldre' _
the applicant as eligible to be considered for.
selection as the O.M. dated 30 Ol 1990 ond ’ro

LT

i ..‘.“.,.,Mgwe proper posting forthwith:

Mr. HK. Das, learned counsel appearing
for the petitioner submitted that by
challenging the order of the Tribunal,

: o respondent authority did approach before the
1 ' | - Hon'ble Gauhati High Court by flhng WP(C) No
' | 941 of 2007. Thereafter, the Hon ble Gauhati

High Court vide order dc’red 25.08.2010
dismissed the said Writ Petition. However,
according to learned counsel, petitioner was
not aware about the order of the Hon'ble High
Court. No nofice has been received by the
petitioner so far. Only recently petifionér came
to know qbou’r the order of the Hon'ble High
Court and accordingly applied for certified
copy of the said order and same has beén
received on 07.02.2014 by which petitioner
\cdme to know about the dismissal of the said
WP(C). According to learmed counsel, since
2006, pe’riﬁoner is waiting for implementation of
the 6rder of the Tribunal. However, respondent
authority sitting tight over the matter by not
implementing the same. Thué, thereby, flouted

§ _ S " the order of the Tribunal.
|

On the other hand, Mrs. S. Bora, learned

i : Addl. CGSC appearing for the respondents
4 - submitted that while written statement filed
| before the Bench / Registry, it was rﬁof
knowledge about the dismissal of the WP(C)
No. 941 of 2007 by the Hon'ble High Court.

~ Accordingly, learned counsel prayed for two

T Sl T SR - S

months time to implement the order dated
22.09.2006 passed in O.A. No. 157 of 2005.

Contd/-
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P, 25/13in O.A 157/2005

Contd/-
07.03.2014

PB
22.05.2014

b ok \t..,.‘
Hovung heard the leorned counsel for

both parties and submission made by learned

- counsel for the respondents, | hereby allowed

two months time to implement ’rhé order of the

Tribunal failing which the Director of Postal
Services, Manipur, Imphal shall appear in
person before this Tribunal on the next date
fixed on 22.05.2014.

List on 22.05.2014. Copy of the order of
Hon' ble Gauhati High Court shall be kep’r for)

record

(Manjula Das)
Judicial Member

Mr. HK. Das, learned counsel for the
peftitioner appeared. Mrs. S. Bora, learned
Addl. CGSC for the respondents / opposite
party appeared and submitted that the Qrder
of the Tribunal dated 22.09.2006 passed in O.A.
No. 157 of 2005 has been duly complied with.
Accordingly, there remains nothing.

~E.P. s’ronds closed e e

(Mohamm Haleem Khan) (Mcpjulo Das)
Administrative Member Judicial Member

PB
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o oy : . IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
3 " . : GUWAHATI BENCH:: GUWHATI
Cemrat Adminisiea tsvefrrhurial Exeeution Petition NO; 25/2013
{ s Guwahati Bench
¥ 9& . : ~In O.A. No: 157/2005
10 JAN 204 | Shri Ghaneswar Singh .......:....... Applicant
T Guwahati- 781005 -Vs - |
- - UOIL &Ors ... PRRT . Respondents
' -AND-

IN THE MATTER OF:

r'/Written Statement filed by the Respondents
1, Shri T. Mang Min Thang s/o Shri T. Vungthang aged about 43 years, presently
working as the Directot Postal Services, Manipur Division, Imphal — 795001 do hereby

solemnly affirm and state as follows: -

1. ThatIam at present working as Director Postal Services, Manipur Division, Imphal -

| L 795001, A copy of thr E P. has been served on me. | perused the same and understood the

=
=
L
B
U

contents thereof. I have been 1mpleaded as Respondent No. 3 in the E:P. I am duly authonzed

- toswearand ﬁle this reply on behalf of all the Respondents.

P ’ 2. ~ Thatin regard to the statements made in paras 1 and 8 of the E.P, | do not have any '
comment to make thereon as those are mostly maters of records However, | do not admit anythlng

in cons:stent with and/.or contrary to the records

3. That before giving the pérawise reply, the deponent begs to give the brief»hi_story of the

-case.

Brief History

L Under the 1nstruct10n of Chief PMG Shlllong Manipur Postal D1v151on 1nv1ted
applications from the eligible Gramin Dak Sevaks (GDS) staff of Manipur Postal
Division, for filling up 1 (one ) unreserved (UR) Post of Postal Assistant, giving the
age limit as 35 (thirty-five) years of age for unréserved candidates. -

(Kindly refer Annexur-A-4, enclosed by the applicant regarding advertisement
published in local Newspaper, and submitted while filing the case in OA No.

. < 3 L N , S~ ) .
o SN - ' ong PS
. Y A® . , T, Mang Min Thang, i
R C A S on
: S : RP S :
. <<<$‘V - '\@\ | R " JMPHAL-795001 \
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157/05. As declared by the applicant hdmély Shri. S.Ghaneswar Singh, GDSMC ©
MD, Langthabal Kunja BPO, he was 36 years 1 month and 10 days as on
10/02/2003, the last date of receipt of application forms.

On completion of the written test/interview, the applicant was declared selected in the
~ recruitment of Postal Assistants from the GDS Agents for the year 2001 in Mampur
" Division on the basis of ment vide this ofﬁce memo No. B-10/PA-DR/2001 dated

25/04/2003.
(Ref- Enclosed Xerox copies of the said memo as Annexure-I)

. He ‘was directed by this office to undergo Induction Training for Postal Assistant at

Postal Trammg Center(PTC), Darbhanga, Bihar vide this ofﬁce memo ,No.B-
7/Induction Training /Corr dated 15/07/2003 '

(Xerox copy of the said letter is enclosed for reference as ANNEX URE-II)

On completlon of the Induction Tralmng for Postal Ass1stant at PTC Darbhanga,

Bihar w.e.f. 22/07/2003 to 29/09/2003 for 70(Seventy) days, Shri. S.Ghaneswar
Singh(applicant) assumed his duty as Postal Assistant in Imphal HPO on 06/10/2003
in pursuance with this office memo No.B-2/PF/S.Ghaneswar Singh Dated 23/09/2003
(Xerox copy of the said memo is enclosed for reference).

. Later on, in pursuance of Chief PMG, N._E.Cirele, Shillong letter No.Staff/118-
-14/2003(20) dated 1-2 /12/2003, the Director Postal Services, Manipur issued the

order terminat'ingv the appointment-of Shri. S.Ghaneswar Singh vide this office

~ memo No. B-2/P{/S.Ghaneswar Singh, on the ground that the said recruitment process

was not permissible under the guidelines issued vide Ministry of Personnel, PG &
Pensions, Deptt.of Personnel & Trg.OM No. 36011/1/98-Estt(Res) dtd.1-7-1998
circulated under Dte’ s letter No.137-2/99-SPB-Idtd.29-1-1999.

( Xerox copy of the said (i) CO memo No. Staff/118-14/2003(20) dated 1-2/12/2003

(i) DPS Manipur, Memo No. B-2/Pf/S.Ghaneswar Singh, (iii) Ministry of
Personnel, PG & Pensions, Deptt.of Personnel & Trg.OM No.3601 1/1/98-Estt (Res)
dtd.1-7-1998. are enclosed for reference).

. Shri. S.Ghaneswar Singh filed against the order of termination of service to the

Hon’ble CAT in OA No. 157/05.The Hon’ ble CAT order dated 22/05/2006 passed the

‘ judgment in OA No.157 of 2005 that the termination of the applicant is not justified.

The Hon’ble tribunal quashed and set aside the termination of appointment dated 1-
2/12/2003 and directed the respondents to declare that applicant as eligible to be
considered -for selection as per the 0:M. dated 30.1.1990 on_the subject in
Swamy’s Commlatlon on Reservations & Concessions in Govt.Services.

 (Xerox copy of the said O.M. dtd.30.1.1990 is enclosed for reference.

g ‘Havmg aggneved with the judgment of ‘the Hon’ ble CAT Guwahati a Writ Petition
(Civil) No: 941 of 2007 was filed by CO/Shillong in the Hon’ble High Court,

Guwaheti_ against the order dated 22-09-2006 of Hon’ble CAT Guwahati in

~"0.ANo.157/05. Since then no development in the matter has come up till date either
from the angle of the Hon’ble High Court, Guwahati or from Circle Office. Shillong.

CentraiAdmm
istrativa Trip
.. -Guwahatj Bench unai

i 3

10 JAN 9914 |
Gunahat- 78100 & Mang Min Thang, IPS
. . DIRECTOR

MANIBUR POSTAL DN. -
~ MPHAL-795001
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8 Hon’ble CAT Guwahati directs the respondents (Deptt) to file written reply to the

"E.P.No.25/13 in O ANo.157/2005.

Comment: The contention and humble submission of the Respodants to
the Hon ble Trlbunal is that the is that the Mlmstry of Personnel, PGé&Pensions,
Deptt. of Personnel & Trg.OM No. 35011/1/98-Estt(Res) dtd.1-7-1998 has a legality

which says”.......c..ce.eeune [Copy of the OM dtd.1-7-1998 is enclosed for kind reference-

‘As annexure- .JII.]. Based on the essence of the said OM dtd. 1-7-1998, the
termination of appointment of Shri.S.Ghaneswar was issued by the competent
‘authority(respondent). - ' ’

That in regard to the statements made in paras 2, 3, 4, 5, 6 and 7 of the E.P., the
deponent begs to state that the statement of the petitioner thst the respondents are w1th
- ‘tremendous lackadaisical attitude towards the order of the Hon’ble Tribunal, is not
correct. The fact of the matter is on being aggrieved with the judgement order of the
- Hon’ble CAT Guwahati dated 22.09.2006 in O.A. No.157/05, a Writ Petition (Civil)

no: 941 of 2007 was filed by the Chief Postmaster General, North Eastern Circle, -

Shillong (Respondent 1) in the Hon’ble High Court, Guwahati against the order dated
22.09.2006. Since then no development in the matter has come up till date from the
- angle of the Hon’ble High Court, Guwahati. As the said Writ Petition (Civil) No. 941

of 2007 is pending at the Hon’ble High Court, Guwahati the order of the Hon’ble.

~ Tribunal could not be implemented.

That this Reply 1s filed bonaﬁde and for ends 'o,f justice

T MM& Thang, IPS
" DIRECTOR :
W!Pua POSTAL DN.
MPHAL-795001

CemratAd
Minigter ‘
7% Guwahag Bs-vu t;,nbune!

5

10 JAN 014

o
Guwahau 731005
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-VERIFICATION

[, Sri, T. Mang Min Thang s/o Shri T. Vungthang aged about 43 years-, presently

- working as Director- Postal Servicés, Manipur Division, Imphal — 795001, being duly

authorized, do  hereby verify that the statements made . in paras
s e (}L of this W.S. are true to my knowledge and those
made in paras %/A( ..... I are true to ' my information based on records
which | believe to be true and the rest are my humble submissions made before this:

Hon’ble Tribunal.

And | Signed this verification on thiﬁ.?.%a\l 0W014 at Imphal.

EPONENT

h TMangMnﬂzang
- DIRECTOR

Central Administrative T ribunal
C Guwahati Sench
b ST .

&

. © T MMPHAL-79500
10 g i AT

Guwahati - 781005

R N

;MANIBLIR.PGSTAL“DN.V
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330 SWAMY’S — ESTABLISHMENT AND ADMINISTRATION
: : i i

1t is clarificd that only such SC/ST/OBC candidaies who'ure selected on
the same standard as applied to general candidates shall not be adjusted
against reserved vacancics. In other words, when a relaxed stundard 1$ ap-
plied in selecting.an SC/ST/OBC candidates, for example in the age-iimit, ¢x- .
perience, ‘qualification, permitted number of ‘chances in written examination,.
extended zone of considerztion larger than what is provided for General cate
gory candidates etc:, the SC/ST/OBC candidates are to be counted against 1e-
served vacancies:s. Such . candidates -wouldzbe - deemedvas unavailable -for:
_consideration against unreserved vacanciesiveis i T TR

[G.i, Dept. of Per. & Trg,, OM. No. 36011/1/98-Estt (Res.), dated the 1t July, 1998 ]

£ 5 . -
N . . PoYS

7 Wlang Win Thong, IPS
DIRECTOR
(GANIPUR POSTAL BN,
" MPHAL-TE500T

[Central Administrative Tribunai |
Guwahati Bench

10 AN WU
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¥ Guwahati-781005 | .
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IN THE CENTRAL ADMINISTRATIVE,TRIBUNAL

GUWAHATI BENCH :: GUWAHATI
| —
EP.No. 285  of 2013
In O0.A. No. 157/05
Sri Ghaneswar Singh
..PETITIONER
- Vs -
" Union of India & others
R RESPONDENTS
INDEX
‘SI. No. _Particulars : _ Page Nos.
1. Execution petition......................... JSORR S 110 ¢
2. Affidavit ... SRS 5
3. Annexure- 1 (Order of the Hon'ble Tribunal Dated 22.09.06)....;;... V4
4, Annexure- 2 (Representation dated 09.10.08)......................... 3
5. Annexure- 3 (Forwarding letter dated 13.12.06)...............c.......... 3
6. Annexure- 4 Colly (Representations dated 27.05.09, 22.12.08,
03.02.10; 13.03.10 and 23.05.10)........ceeveverrcrireeieien, s n
Filed by
dbf'/‘
(Hridip Kumar Das)
Advocate
o i & " — 3 <R3- - - L geetagt
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- GUWAHATI BENCH :: GUWAHATI

~

Execution Petition No. 25 /2013

In O.A. No. 157/2005

Sri Ghaneswar Singh.

APPLICANT
-Versus-
The Union of India & Others.
RESPONDENTS
C -AND-
IN THE MATTER OF: -

An application under Rule 24 of Central Administrative
Tribunal (Procedure) Rules’ 1987 for implementation

of the order dated 22.09.06 pa'ssed in O.A. No. 157/05.
-AND -

IN THE MATTER OF:

Sri Ghaneswar Singh,

~ Son of S. Komolo Singh, |
|
i

Vill & P.O. Langthabal Kunja, P.O. Manipur University

SO, Pin- 7_95003, Manipur.

PETITIONER



1. The_Union of India

Represented by the Chief Postmaster General, North
Eastern Circle, Shillong- 793001.

2. The Post Master General, North Eastern Circle,
Shillong- 793001.

3. The Director of Postal Services, Manipur,

Imphal- 795001.

OPPOSITE PARTIES/
- RESPONDENTS
The applicant above named
MOST RESPECTFULY SHEWETH:
1. That the petitioner being aggrieved by termination of his service as Postal Assistant

with praye‘r of reinstatement in service with all consequential benefits approached the
Hon’ble Tribunal by way of filling O.A. No. 157/05. The Hon’ble Tribunal after hearing the
parties to the proceeding was pleased to pass the judgment and order dated 22.09.06
setting aside and quashing the impughed termination order dated 02.12.03 with a direction
to declare the applicén‘t as elig'ibl'e to be considered for selection and give him proper

posting forthwith with notional benefits.

A copy of the order dated 22.09.06 passed in O.A. No.
157/05 is annexed herewith and marked as Annexure-

1.

2. That the petitioner begs to state that immediately after receipt of the copy of the

judgment and order passed by the Hon’ble Tribunal the applicant submitted representation



dated 09.10.06 praying for reinstatement in service. The aforesald representtlon was duly

forwarded by the Deputy Superintendent of Post Offlces to the Chlef Post Master General
(Staff), N.E. Circle, Shillong on 13.12.06. However, ‘the respondents showmg tremendous
lackadalswal attitude did not heed to the order of the Hon’ble Tribunal and till date the

order has not been implemented.

A copy of the representation dated 09.10.06 and
forwarding letter dated 13.12.06 are annexed herewith

and marked as Annexure- 2 & 3.

3. That the applicant begs to state that the official respondents without there being
any reason are not implementing the order granting reinstatement in service and posting to
the applicant. It is stated that in spite of there being a clear cut dlrectlon by the Hon’ ble
Tribunal the officials respondents are not implementing the directions passed by the

Hon’ble Tribunal forcing the applicant to a precarious condition and causing civil death.

4, That the petitioner submitted several representations and' reminders dated
27.05.09, 22.12.09, 03.02.10, 13.03.10 and 23.05.10 praying for implementation of the
judgment and order passed by the Hon’ble Tribunal vide order dated 22.09.06 in O.A. No.
157/05. However, causing serious illegality and acting in a contemptuous manner the

respondents chose not to implement the directions contained in the order dated 22.09.06.

Copies of the representations dated 27.05.09,
22.12.09, 03.02.10; 13.03.10 and 23.05.10 are annexed

herewith and marked as Annexure- 4 Colly.

5. That the‘petitioner begs to state that the respondents have neither implemented
the order nor has preferred any writ petition against the order dated 22.09.06 and as such
same has attained its finality. It is therefore, the re_spondenfcs are bound to follow the said

order dated 22.09.06 passed by this Hon’ble Tribunal in its true spirit.

6. That the petitioner begs to state that the respondent’s non implementation of the

directions given by-this Hon’ble Tribunal of which they had full and specific knowledge have



L -

N

the effect of dimin‘ishi‘ng the authority and prestige of Eié;fhf‘s'.l-'!@"ble Tribun"slgig,ghe minds
of the public and isiklikely to disturb the confidencev of the pt;t\)\l‘i‘c‘"’i'h""‘the unquestioned
effectiveness of the order of the Hon’ble Tribunal. As such, the respondents are duty bound
to implement the Hon’ble Tr,ibun.al's order dated 22.09.06 passed in O.A. No. 157/05. It is
stated that the attempt made by the respondents t_b frustrate the claim of the petitioner by

not implementing the directions of the Hon'ble Tribunal is highly deprecated.

7. That the petitioner has made out a prima facie case for passing appropriate direction
to the official respondents to implement the directions contained in the judgment an order

dated 22.09.06 passed in O.A. No. 157/05.

8. That this petition has been filed bonafide and for securing ends of justice.

In»view of the aforesaid facts and circumstance of the case the
applicant prays before the H_on'ble Tribunal to pass order for
implemeﬁting the directions contained in the order dated 22.09.06
passed in O.A. No. 157/05 posting the petitioner.in the post of Postal
Assistant with notional benefits and upon considerations of relevant
facts be further pleased to péss any such further order/orders as Your

‘Lordships may deem fit and proper.

And for this act of kindness the applicant as in duty bound shall ever pray.
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Central Adminisﬁrative Tribunal
Guwzhats Bench

VERIFICATION

I, Sri Ghaneswar: Singh, Son of S. Komolo Singh, Vill &
P.0. Langthabal Kunja, P.0. Manipur University SO, Pin-
795003, Manipur, do}hereby solemnly affirm and verify that the

statements made inw the accompanying application in péragraphs

25,6 F are true to my knowledge,
/ A

those made:in_paragraphs 19 2, b "being matters
of records are true to my information derived there from and
the grounds urged are as per legal advice. I have not

suppressed any material fact.

and I sign this :verification on this the 2%9% day of
September, 2013 at Guwahati. |

S. Charssersr Sb

SIGNATURE
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AFFIDAVIT.

| Shri Ghaneswér Singh, Son of Shri S.K. Singh, Vill & BPO Langthabal Kunja,
P.O. Manipur University S.0. Pin 795003 , Manipur do hereby solemnly affirm
and state as Follow:

That | am the petitioner in the instant petitioner hence well acquainted with the
facts and circumstances of the case.

submissions before the Hon’ble Tribunal. And 1| have not suppressed any material

facts before the Hon’ble Tribunal.

e _
And | signed this affidavit on this ....._35....day of September, 2013

S, hgmsgror 2

DEPONENT
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B ‘M GUWAHATI BENCH N

© Original Application No. 157 of 2005,

Da";t:a of Order : This the 2 2 day of September. 2006.

‘ _-,‘ A _ T}*'zé Hon'ble Sri K.V. Sachidanandan, Vice Chairman.
s ' Thi Hon'ble Sri Gautam Ray, Adiministrative member.
‘| Slwi Ghaneswar Singh :
: Son of Shri S.Komolo Singh, N
Vil 8 BPQ Iangthabal K unjd RN

P.O. Mampux University S. Of
Pin ’795003 (Manipur St 119) ¢

"‘ _ By Ad,vi;catc; Mr B.S;arma;\

- Versus -

e L.
i
'

Umon of incha,
Re })1 eserited by the Chief Post Ma.

; North Eastern Cir cle,

Shillong-793001., wd
The Post Master Genersl,
North Eastern Circle, _ e
@hﬂlong-793001 | '
“The Director of Postal vame,s, . - :
Mampur Imphal = 795 001. o ...Respondents
By Adm"qate Miss Usha Das, AddL..J.G.s.c
. 'l it .. ' ,..____..._.____ORI)ER . |“
K.V.SACHIDANANDAN (V.C)
‘c ‘ ’I‘he apphcant was appmnied as Gr mum Dak Sevak (QGD S)
.,'-‘." B R 4
‘ the depa,l tmvnt of Post, Manipur from 1.11.94 {md ever since wor kmg as
Mail (fm'.m‘:r without any break in sumce Dnecmx;‘l“o«ml Services,
J\/lﬂ.n.ipm:‘_~ published an advert.isemeut in the ]oca] da-;ﬂy nawspaper on
21.1.’2(}02'1 inviting applications for aligible ons xt(uk of Manipur Postal -
o Cb



1 .
. pmt of Pn tal Assistant iy Manipiy

eg'\‘
az.“ -

Postal Dwnum I‘he apphcam a‘“ﬁugs .e,duutmnal qudmumum s

I)ivision"‘i'qr ﬁ.l.l.ing“up ong «..%x

s

fulfilled_the eligibility criteria thh 3 _{Pdl 01" SShtinuoud sarvice as GLYE&

and he belongs to OBC categm v had ,xr)phc-“ for Lhe satid post. His date of

birth baing 1.1 67 and he was enly 5 years 1 wrath and 10 days as an

the date of recaipt of application i.c 10.2.2003. The applicant contands

:',i'\
!:V', . s e [ . . v e . s e
(e U’lat. uev 16 within the arescribed age ol oo yodrs as sfipulated
'Employuu.m \lotuv He was selected to the el posf;"\i‘é‘)‘zi(;l‘; ‘l'va:: done on
] .

the basiw‘qi' mant:.. "He was 'ordauu to undergo pre appoinfme mt pracztical
mmmg at !mphal Head Post Office aud 70 days tl‘;esoretjca] training at.

Postal 'I‘t g.mmg Centx e, Daxbhanga (Bxhax) Aitw successful complaiion of

the said . training programmes he had joined as Postal Assistant at
N - ‘ » . .
Imphafl‘ Head Rost Oflice on 6. 10.20038. He was served with a show cause
notice v:24.9.03. He was asked 1o show canse as to why his selechion us
Wy ) . : et

Postal;]\é&ixtwlt should not bl {arinated. The selection was m ade

g

accord%{nﬁé with the relevant Recruifment Rules ‘mdk}aite\ satislied that
the applicent raliled all elgilsity o witeria, By Anneyure AlQ arder dated

2 l’).ﬁlh@)& aud Annexure A6l orde dated 9.12.2003 his services were
i L '
mhm'mly and illegally terinated. The appheant 111?@-';(1':'. appeal Bnder the

=

, .
prt)\.'isions of Rule S5(2) or CCH {(Tamporary Service Rules 1965, Hut

2N l"'
instead Qi dﬁpoaung ot the said appeal he was 1 formed by Jetter dated

17,2.2004 ‘Auneyme A} 3) that redew petition did not lie on tl'nevgm‘und

' that m\gmai action was not taken by the DPS, Mampur. The applicant.

thermi’tw‘_ subinitted a representation dated 2.3.2004 to the Chiel

/ Tin -
i Pov.tmmt.m General, N.E (‘ucle, ghillong. Finding 1o response from the

3

Chiaf Peshuﬁ«ten (Jr!)(..lrﬂ he has filed this OA :;:'Q:-:king the following

reliefs.” © |

ot




L
¥ Q"’C.'.“

s

{ij -+ An order declaring *h? order oi texn\xgi; on of services of the
‘ applicant issued wvide Annes urt,—Aji & O d;;,;&ﬂlegﬂ mﬁd
arbitrary, g\ ot = /
Such orderfdirection to the above l\mpundvm to 1'&-i1‘k:«(.¢'11.ﬂ
the applicant inn servize with all f‘oanuun henefits,
* Such order/direction to treat the period ljetween the dats , of
! termination and the date of re-instatement as. duty with all
~ consequential beneiits,
The 1e«pondentq have filed a det ailed written ‘afutélﬂ@]]t

(onhmdmg that applications were invited ,‘.ﬁ'mn ;el;igih]e GDS from

Manipur. Pmtal vaxsmn for filling up of one post of Po-&t«xl Asgigtant (un
y
reserved) giving age limit as 25 years for unreserved candidate, 40 years

o e vEe
b,

of age for, SC, a7 candidate and 38 years of age for CRC candidate. The

-

A

appbcahf wa*x engble in all xm}>wt exu‘pt for age himit as ha was 36
years 1 mm'.xth 10 days as on ‘l()..». '()05 i.e. on the datt., of racaipt. of the

applic'aunn. The post: advmtmul to be filled up was for nnreserved

A

category. For ‘the reserved candidates to mmpute tm the un-r PS&'V(’.d post
the resefbed candidates should fultill the dligibility conditions prescribed

or the un-reserved candidates. After the written test, interview the
appﬁcant was declmed seiute:d for recruitment to th\, post ui Postal

.l.'. ! ‘

Aqmstemt m the year 2001 on the basis of muxt mde Memeo dated
25.4. 2003' (Annexure-9). He was nade to 'undergu" théx)ret‘.ical and
pr acticdl training. Show cause nonm wag issued on 24 9.2003 (Annuan'

:,,.

R3). THe apphcant submitted representation on 9.10. 2003 (Annenne A-

" 16). 'The Chiel Postmaster Geneal, N.E.Circ:}e, 1s;sma-:d letter. dated
kL : _

2.1, 200“- contzending that ralaxation of age adralssible to an OBC

mnduid’rp which is not punnamhlc in the instant case according te the

o

Mulwhxy' i)f Pu «mmd PG & Pansions, Depar tmz:m i)f Parsonneal &

I "

Tr ammg;OM dated 1.7.1998 and ther afore the servicex of the dpphcant
was ter mn&ated The applicant has no iegal- nght for clalmmg the post

4 LN . 1 . s .
and 1'e:'sP011dents has not viclated any p.rovxmon or process and C.A be
-1, ) - .

. ¢ .
dismigsed.




; b ,
3. _--' v We have heard L o é}{n ma, learned cougsel for the
' AN i e i
AR A 3

apphca‘nt. and Miss Usha Das, nalncd Addl. C“IJ._ o qor tlu, respondents.

The lemm:d counsel 101 the m‘pucant submitted Hmt the aj )uh< ANt W

ss(ﬂec'.ted ~r1ftm' a due process of welection. In the aotification also it s

stxpulaﬂ»& thnt age of the apphcant in the reserved category of OB is 38

years: and his applu.at_mn alongwith other applications were serutinized
i

jon process was done un fhat basis and ilie terminativn arder

"

and selai

{:'

has bean passed without any rvliyine or reason. Tharefors the said order

may !w &ct rwdu iecunui counsal for the lb.\l)utltu.lli‘\ un the other Lend

pm'suasiyply ar bm,d that . the d;phmul cannat
’ .

lulmmium ol age jor o _pust which s meant for nnraserved category. He

'y ”%u
was ()Vﬂl’. ﬂgvd anac the Sﬂlucium weae by mist ako which way rectilicd

-J

\

ulr""fdt.'v’dlﬂ age ol the

unoubn thy tumnmtmn order 1d OLA be (h\xmsw,d
4. We have given due consideration to the ar E,umun pleadings and

wdenco placud on u,coxd Adtmttfadly the applicant was a GDS right

r

hom 1994 In 1espunse to an wmployment notice inviting applications
from a'ligibla cmxdxdat,es for {illing up of one vacant. post. of Postal

Ass'kist:{nﬁ fhe applicant was a candidate. ‘The (:Tigibiﬁi.i.ty witeria  as
pus(,n mrd i the e mpleypent notice runs thus:
;.,L. ‘e .

. 4. Thay should pas the ummuuw eduuﬂmual qualification of
So10+2 v.tandarrl sr  equivalent from & wPognuwi
' Bodard/ University. .

1. They should have a mininnu continious ¢ service of dlvhred)
. years as on 10.02.2003.

¢. They should be within 35 years of wge (fé()_-fbrty years for

“

£ SC/ Q" and A8-thirty eipht years fos oBc.”

Iy

He has mlhlled the required eligibi: ity oviteria for the said post. The
A ' :

PR

) - [ T ’
conten? »mw of ﬂn, respondents is that the relaxation’ of age admissibie to

oBae tundu}dtv ix not permissible i the instant case according to the
o

Ministsy of Personnel, PG Pensions, Departuient of Parscunet &

Tratning O:M dated . 1.7.98 and therefore the Oirector of Postal Serices,
) :'xl . . )
t t
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Vot
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Manipur issued order of terminaticn of the applicant fromy the
. : { >

G.12.2008 A The confention of the
, p - in U&‘ ‘;: . -
S % (2% N

N

Postaly, A§gistant vide mewmo dated

4 . o $ >
applicant is that the said creular al3o does not
Vv . : S AR

_ Lo ~ 00
relaxation cannot be granted to reserved mteg;)rym‘m%m a
salez:tjgﬁ‘ process. of un-reserved category. The gaid OM ‘has been
produced by the respondents, which is re-produced below :
“The undersigned is directed to reter' to this Department’s
it OM No.36012/ 13/88—Est.t.(SC'1'), d‘a’csqﬂ 22.5.1989 (Vide
81.No.344 of Swamy’s Annual 1989) and to clarify that the
vinstrusctions contained in the C.M apply in all types of direct
. recruitment whether by writtan fost g.?.one. or written test
e followed by interview or by interview alone. o
: 2. O.M. dated 20.5.1989 1'(51'31’.1‘13(_{"~ to above and the
O.M.N0.36012/2/ 46-E«tt. (RES) dated 27,1997 {(vide
+.;- sL.No:187 of Swawy's annual 1997) provide that in cases of
' direct reoruitment the SC/ST/OBC candidates wha- are

' selected on their:own merit will not be ‘adjusted against
 yoserved vacancies.” S .

y 3. i this connectiosn, it is clarified. that only such

s ge/8T/OBC candidates who are selooted, on the sawmo

standard as applied to general “candidates shall nou bhe
adjusted against. reserved vacancies. n other words, wihen a
- 1. relaxed standard: is applied in selecting an SC/ST/OBC
S candidates, for ‘example in the age liot, -experience:,'
. qualitication, permitted number of chances in written
: examination, extended zone of coraderation larger than

«» what is provided! for general category candidates etc. the
"o 8§C/ST/OBC candidates are to he counted against reserved
vacancies. Such candidates would be deemed as unavailable
. for consideration zgainst unreserved vacancies.” '

The J'mpyzadmgt& would argue that resarved vacanicies are ta Le Glled up

only lf).yj‘S(f] 4T candidates and nut by candidate selected through merit.
A . .

The notification which is vary clear that relaxation standard ol age has
i :

been permitted to the 8¢/ 8T and OBC as 38 jears but the selection
admittedly is based on merit alone. After written test interview an all

N '.i:‘ e f . . .. . '
other hisrdles the applicant wrood first in ment The respondents also
_“ (3 -
cited the decigion in State of U.P ve. Neeraj Awasthi and others, reported

e .
3

in (2006) 1 8CC 667 wherei, it is held that iNegal appoinfmeants cansof

be regularised and neithes tenipurary nos Perinent $tatus Do condaryred
. 4 . ) :
Ly regiilarisdfjon. Para 75 of the soid judgem ent i quoted herein bLedow:
;

-~




t

fManenis have  heon wede

“ihe fact than ol .ES’H",
without following the procediwe, or services of souwe
persons appointed have been regidarised in the past,
in our opinion, cinnot be said to be.a torutal wode
“. " shich must recefve the scal of the court. Past practice,
o is not always the best practice. ¥ illegality has been
I committed in the past, it is beyond comprehension as
M to how such illegality can. be allowed to perpetuate,
' The Btate and the Board were bound to take steps in

x accordance with law, Even in thix behalt Article 14 of
: \ the Constitution will have no appication. Article 14
VU has a positive concept. Mo equality can be claimed in
Negality is now well scitled. (See State of AP, w

' . S§.B.P.V, Chalapattdi Ras, SCC para & Jalandhar
« . lnprovement Trusf v. .‘.’:‘wummrmi Gingih, 300 para 13

' and State of Dty v Kepeshyar Prasad Singh, SO0

\.o para 30). ' .

o -

We alttaf"il'f@‘uap::-.(:l"ﬁ;.i agresnent with the waid decision but the facts of the

reported ease and the pressud case are ditfarant 'j.n\.iit:a chairaciv anid
iI " .

perspective. Thersfores, we are of view that the decision iz not squaaly

applicable n this ease,
: g oo
Al '

4

3. T hetlesrned Addl. C.GE.C lor the respohdents was good
0 * - .

enough to’produce the salection file which we hdve closély perused whichi

only showg that the applicant has been stodd top in the sdection and
1 el R .

nominated for selection among the candidates and nobody pointed gut

’

t .
ahout any alleged irvegularity. The applicant also did not misrgpresented

as to theé facts while maldng the appiication. It cannot be said that it ig
(2
oL

for his fault. Therefore, the applicant would argue that relaxation that

has been granted on age will war alect the sdection because that.
L | ' \
concession is granted to auch community as per the constitutional

. .
provigions which cannot be takaen away by an office manorandum or any

v
other admipistrative decision, Therefore, it ig argued that the intention of
i, e ut:

the Siledtion Committes calling oy applications from varicdus cualegory
. ' ]
granting raaxation of age to SC/8T and OBC and condiet the seicetion

“on merit. i is well gettled position of reservation policy that i rexervesd

X

candidate come on merit he shouid be considered on the merit quota and

.o .
. 4

. . * §
. H
i
‘-"h' . . .
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wonndents would

1
Wi Tﬂnunm

not on xes= uoba. Based on Luv. acud sirellar e
7

'u" (67 ..'LIJ
DR

gue “1£ .IS clarified that oniy qnuch %C/ 81/0BC cmxmdatm who are

selected o the same standard as applied to general: camhdm a8 shall not

he adjuste&' against reserved vacancies. ln other wor d:,, in the age limit,

3

expeme.no’é,; qualification permuaites  mun ber of chsmces m \m-n.tan

:_1\‘
- l

exammauon extended zane ot consider ation lar ger than what is prowded

for genaxal oategory candidates etc, the 3C/ ST/ OB(, c&}ndxdatex are to be

“counted agmust reserved vacancm. Such candidates woqu be dee.m(,d a

_i‘u'm‘vmi‘m‘l.ﬁa for ::unsidmjau't.m against. unresarved ~\fa.c:.=mcies." In t‘he,

’ ' ) :. .
nr emnt nase thp applicant s ovar agad'at the time of selection arud he
i :

{.;uni{‘ot be considered. Another quus.an is the upphmmt was. subjected to

all ottiw’ ﬁe«ts as that of unr e'smm,d covegory and he came mantomms i

the sal'?ctihn' list except othemnse {ie age relaxation. 1L is an ddun,tfc,d

fact of the r&spondents that ch,pt the age he has fulﬁlled all eriteria and

stood ¥ the top rank in the selectmn. Had it heen within 35 years of age

ac‘cord{xi'g to them that Lm qelectmn would ot have bheen under

Al

chall,en'g?‘ ‘though he helongs to z::n‘c:served category. The larger qu estion

. ‘ {
involved whether the age relaxation _granted to applicant will stand as &
! ’ N ' ’

hindrance to .bjs selection. When we were about fo go further in the
1y

matte:t Q‘m lefuned counsel 101 the apphcant bas t’a,h:en our attention to

the OM datcd 30.1. 1990 on the subject in Swamy Compﬂatxon on -

Raser va’umn & (‘onces*uoq« it Govt. Searvices. lhe «a‘xd circular dated

30.1. ]\999@3 reproduced as undoer | .
“The undu sipned iz directed to say that  this
Departuent’s’ OM, dated the 20t May, 1988, pr avides
‘ ' " that departmental candidates -may bhe allowed to

appointment to Group ¢” posts upto the age of 40
years in the case of gener al candidates and 45 years in
o the case of candidates belonging to Scheduled Castes
v and Scheculed Tribes subject to thé usual condition
o that the Group €’ posts to whichr direct recruitnient. is
R being made are in th? same liné.or allied cadres and

[P {

g compete along wid candidate: ftwia spen: market for’



[ D Lwipars g
. - N -

e ‘i» . - that a relationsliy r.onlci be Lhul)h‘ﬁ]u./d the ts:ab'lx.fiu::
A rendered- in the post"‘um Sie ZHiena for etficient

A A dizcharge of the duties in other categor Tes of posts, 1t
‘,”' . has bean ducided -to. extend this, concessicn  for
a departmantal candidates for appoultment of Group 1’
i ' posts also subject to the same conditions. 4
— 2 It. is also clarified that the ugfz ralaxation up to

" 40/45 yewrs as the case rmdy be, for

appoiutient to Group o muI Group ‘D' post will
be available only - fo__those deﬂmmmmuj
candidaios who have pedurgd nk h": sl dyuard
coptimious garyice under Li0VEIRIn g e

This (;:i;'!)tz}ar has been a]ready availabie for Group ‘f_‘,’ post bat now i i
wctaudrsd to Group 10" post. Amuxttmﬂ, the 'app!u«mt is @ departisental

cand\duto and as per rule 1( ’:)() of CCS (Pemporary Service) Rules 19065
' v :
8 11;1:)})‘lfrciab]c3_ io all porsons -

S 4
g who hold « civil post incloding all civilian puid frou
Y “ the Defenoe Sorvices Kstimates under the uow;,num.t
ek of India and who are under the vule making control ul
. the President.”

“

The legal atatus of GDS, holders of civil post hag becn seltlad in the

calebmtad demamn ‘of the Apex Court in. ‘vupmmtuuduﬁ of Post Obiices

KR

PK Rdjalllﬂlﬂ, mpoxted in 1977(3) SCC 94 (AIR 1977 ‘w(‘ 1677), which
';s!as re;'i’ém‘ed/ accepted by the Talwar Lomm;tu,c Ropmt declaring EDA'S
‘holde}s oj civil post.” It that is so they should bcgcwnsﬂ ned/ considered
as o depa'.rt.m(mtal candidate appeared tor 4 ub.ulm post. Therelore, the
seud OM s apphcable, in the case of GL& :1« well.. Aceapring the

pmpm uon we declare that the lpphc‘ant 18 euutlu{ fu go upto ¢ 40 years ul

agcwun\udm ing as a general camhdate and this O.M. ba’mg 1ates‘r. one, it
v

¥

s ]_')a-ix's:ed és the O.M of 1998,

"
Ve

6. - We also direct the Registry to send a copy of thns ordar to the

>

I,)j.x‘ec_t?r Gunieral, Departinet of Posts, Rew Delld fur dssuance of

instriictions to all concerned extending the age benefit to all GRS, U ot

already done. Thervefors, we are of the considered wiew that the
: PLY o N e

tarfhination of the applicant is not justified. For that purpose we qurash
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and ui uxzdv the impugned ovder of tmmnm!.‘ion ol upfﬁ?ﬁﬂmwu&'ﬁfih d

’ 153 r’()0'3 (Amumzw Aj2) and duw't the respondents to dvrlarc the

apphmbn? as eligible to be considered for selectmn as par the said () M

dated 30.1,1990 and give the applicant a proper posting imththh but

W

howuvar w:th notjoual banetxts. ‘
. ————— et
n:' +  OQriginal Apphcatwn 18 al]owed hn -the circumstances no

[ N

nrder as to oo%ts. . ) e
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Imphal,

09" Oct 20(%

To

1. The Chief Post Master Generél,
N.E.Circle, Shillong — 793 001.

2. The Post Master General,
' N.E.Circle, Shillong — 793 001.

3.  The Director Postal Services,
- Manipur, Imphal — 795 001.

Subject: - .Implementation of the order of the Hon’ble Central Administrative
Tribunal, Guwahati Bench dated 22" Sept 2006 in O.A No: 157 of 2005.

| | | - AND -
1 Prayer for immediate reinstatement in the cadre of Postal Assistants in

Manipur Postal Division — Case of Shri. S. Ghaneswar Singh,
GDSMC(C)MD, Langthabal Kunja EDBO under Manipur University S.0O.

Respected -Sir,

While deciding and disposing of the O.A No: 157 of 2005 filed by the
undersigned against the order of termination of his services issued by the Director
Postal Services, Manipur vide order dated 09.12.2003 read-with C.0/Shillong order
dated 02.12.2003, the Hon’ble Central Administrative Tribunal, Guwahati Bench has
already quashed and set aside the afore-stated termination orders in its order dated

- 22™ September 2006 passed in O.A No: 157 of 2005.

2. Consequent upon the said order, the undersigned is required to be re-instated
into service with notional benefits.

: _ ' 3. Therefore, a copy of the order is furnished herewith for immediate
‘ compliance, and for issuing the order for reinstatement of the undersigned without any
delay. ' :

4. For the act of your kindness, the undersigned shall ever be grateful and

obliged. ; -
‘ - \/ Yours truly,
Encl: Order dated 22" Sept 2006

Passed by Hon’ble CAT/Guwabhati - ' S CYhonswan SA
In O.A No: 157 of 2005.

(S. Ghaneswar Singh)

Gramin Dak Sevak Mail Carrier ©
Mail Deliverer,

Langthabal Kunja EDBO,
Manipur University S.O.

795 003 (Manipur State)
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The Chief Post Master General, ‘ f B TN //
N.E-Circle, Shillong — 793 001. f IR
[Thro® the Director Postal Services, Magipur] - L7 o

. . . . ' ' ‘ . .G:’J::l , AREN 2

.. - The Director Postal Services, LT
Manipur, Imphal — 795 001. L iy

Implementation of the order of the Hon’ble Central Administrative Tribunal,

' Guwahati Bench dated 22" Sept 2006 in O.A. No: 157 of 2005. |

Humble . prayer to remove the; “Discriminatory Treatment as regards
reinstatement into service’ comparing to the similar case of Miss.
R.K.Sanjeeta Devi, the then P.A(SBCO), Imphal HPO who has been
reinstated into service. L | -

-Respected Sir,

With due respect and humble subnii'ssioﬁ, I would like to submit the following

~ few lines before your kind honour for favour of your favourable consideration and
orders: - : i

1.1.That, my services were terminated on the ground that 1 was over-aged for

. recruitment against the ‘Un-reserved’ vacancy when in fact the notification issued

_for the recruitment prescribed age- relaxation of 3(Three) years for OBC

- .. candidates and:my recruitment was actually made strictly in accordance with the

' recruitment notification issued for thé purpose. Thus, the order of termination

from service issued against me was totally illegal and. arbitrary for the simple

reason that my recruitment’ was madé strictly in accordance with the eligibility

- conditions prescribed in the recruitment notification issued by the department for
the purpose. - o | :

1.2.That, when my appeal was not heard by. the departmental authorities, 1 had to
approach the -Hon’ble- Central Adn}jnistrative Tribunal, Guwahati Bench for
justice through O.A No: 157 of 2005; and the Hon’ble Central Administrative
~ Tribunal, Guwahati Bench, while deci%iing and disposing the O.A No;: 157 of 2005

on 22 Sept 2006 had ordered that I may be reinstated into service immediately.

implemented yet by the department; and in the meantime, a similar case of

termination from service ordered -to Miss. ‘RXK.Sanjeeta Devi, the then

P.A(SBCO), Imphal HPO has been considered in her favour on the ground that

she was not responsible for the irregularity took place in her recruitment Wh,éﬁllm _

was also done against ‘Unreserved, vacancy’ with age relaxation @@E(&Z e g,
- & A BT RR AL g T

candidate. s ‘:(a B0 S g )

1.3. That, unfortunately, the ordér of the Hon’ble _CAT/Guwahati’B'c_:nch has not been

o Mg
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1.4.Thus, a discriminatory. treatment has been meted out b"kme,\gv}qle a similar1£1

. recruited candidate namely Miss. R.K.Sanjeeta Devi, the then PAb(SB'@Q)glmp}}éﬂ

' HPO has already been reinstated into service as P.A (SBCO), Agartala HPO™with
all consequential benefits. ' L

2. Under the above circumstances, 1 earnestly request your kind honour to
consider my case most sympathetically so that no differential treatment is meted out

to 2(Two) similarly situated candidates.

3. For the act of your kindness, I shall ever be gratefui and obliged.

Yours faithfully,

S, oot Qrohn

(S. Ghaneswar Singh)
GDSMC, Langthabal Kunja EDBO
Via : Manipur University S.0 - 795 003
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To

The Director General of Posts,
Department of Posts, Lawgif_?ﬁ’@ hiagi . o
= S fatone

e,

¢

[Through Proper Channel]

Subject: - Implementation of the order of the Hon’ble Central Administrative
Tribunal, Guwahati Bench dated 22M Sept 2006 in O.A No: 157 of 2003.

- AND -

Prayer for immediate reinstatement in the cadre of Postal Assistants in
Manipur = Postal. Division - Case of Shri. S. Ghaneswar Singh,
GDSMC(C)MD, Langthabal Kunja EDBO under Manipur University S.O.

Respected Sir,

While deciding and disposing of the O.A No: 157 of 2005 filed by the
undersigned against the order of termination of his services issued by the Director
Postal Services, Manipur vide order dated 09.12.2003 read-with C.O/Shillong order
dated 02.12.2003, the Hon’ble Central Administrative Tribunal, Guwahati Bench has
already quashed and set aside the ‘afore-stated termination orders in its order dated
22" September 2006 passed in O.A No: 157 of 2005.

2. Consequeht upon the said order, the undersigned is required to be re-instated
into service with notional benefits.

3. The undersigned represented the above facts to the Chief Post Master General,
N.E-Circle, Shillong as well as the Post Master General, N.E-Circle, Shillong and also
to the Director Postal Services, Manipur, Imphal vide representation dated 09-10-
2006 followed by reminder dated 24-11-2006. -

- Copies of representations?'. dated 09-10-2006 -and 24-11-2006 are
attached as ANNEXURE-A & ANNEXURE-B for ready reference.

4. But, the genuine grievances of the undersigned have not been attended by the
Chief Post Master General, N.E-Circle, Shillong as well as the Post Master General,

N.E-Circle, Shillong and also to the Director Postal Services, Manipur, Imphal for
more than 3(Three) years now.. ‘

5. One Miss. R. K. Sanieeta Devi, who was recruited as Postal Assistant (SBCO)
in the same recruitment by granting similar age relaxation, was also terminated from

 service in the year 2007 vide DPS (HQ), Shillong Memo No: Staff/95-65/SBCO dated



e

l

G . B
e T R v
. S ey

’5"“!} i, “”)u“cf

e TR
. ;/\-L. Jz’g

i
[-:—-‘(:;.“tﬂ.‘!‘\d-?)'ggﬁh ;
€

12-10-2007. but the same candidate has been re-instated vide Chief PMG., EX Cﬁ‘cl

Shillong No.Staff/ 95-65/SBCO dated 15™ Oct 2008, as the Hon’ ble.CAT/Guwahati

Bench quashed the termination order in that case also. When one candiddte has
already been re-instated, the case of the under51gned Whlch is similarly placed, has
been delayed unJustlﬁably -

6. But, a_differential treatment hz;s been meted out to the undersigned,

* whose case is also exactly similar to the case of Miss. R. K. Sanjeeta Devi.

T The undersigned therefore requests your kind mterventmn in his case, so that

the undersigned can also get re-mstatement‘ into service without any further delay.

8. For the act of your kindness, the undersxgned shall ever be grateful and
obliged.

Yours truly,
‘%M i &S Q\/L

~(S. Ghaneswar Singh)

Gramin Dak Sevak Mail Carrier ©
Mail Deliverer,

Langthabal Kunja EDBO,
Manipur University S.O.

795 003 (Manipur State)

" An Advance copy forwarded to--

The Director General of Posts,

Department of Posts,
Dak Bhawan, New Delhi — 110 116, for kmd information.
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| ‘ -' [Throu‘ghAPr‘opAel: Channel]..

" ‘Subject: - Implemgntaﬁon ‘of 'the order . of the ‘Hon’ble . Central ‘Adm-ini'strative
" Tribunal, Guwahati Bench dated 22™ Sept 2006 in O.A No: 157 of 2005.

__Prayer. for immediate rgiﬁgtatem'ent in the cadre of Postal Assistants in
Manipur Postal Division — Case’ of Shri. S. Ghaneswar Singh,
GDSMC(C)MD, Langthabal Kunja EDBO under Manipur University S.O.

" Ref: - Representation of the undersigned dated 22-12-2009.
Respected Sir, |

N While. deciding and disposing. of the O.A No: 157 of 2005 filed by the
‘undersigned against“the order of termination of his services issued by the Director
~ Postal Services, Manipur vide order dated 09.12.2003 read-with C.O/Shillong order
dated 02.12.2003, the Hon’ble Central Administrative Tribunal, Guwahati Bench has
already quashed and set aside the afore-stated termination orders in its order dated
- 22" September 2006 passed in O.A No: 157 of 2005. .

- 2. Consequerit upon the said order, {he undersigned' is fequired to be re-instated
into service with notional benefits. : ’

-3 The undersigned represented the above facts to the Chief Post Master General,
“N:E-Circle; Shillong as well as the Post Master General; N.E-Circle, Shillong and also
to the Director Postal Services, Maniput, Imphal vide representation dated 09-10-

2006 followed by reminder dated 24-11-2006. .

- Copies of representations dated 09-10-2006 and 24-11-2006 have
already been attached to the -representation . dated 22-12-2009 as
ANNEXURE-A & ANNEXURE-B for ready reference.

| ' “\ 4. But, the genuine grievances of the undersigned have not been attended by the
oo - :Chief Post-Master General, .N.E-Circle, Shillong as well as the Post Master General,

) N.E-Circle, Shillong and also to the Director Postal Services, Manipur, Imphal for
- e more than 3(Three) years now. - :
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service in the year 2007 vide DPS (HQ). Shillong Memo No: Staff/95-65/SBCO dated
12-10-2007, but the same candidate has been re-instated vide Chief PMG.; N.E.Circle,
Shillong No.Staff/ 95-65/SBCO dated 15" Oct 2008, as the Hon’ble CAT/Guwahati
Bench quashed the termination order in that case also. When one candidate has
already been re-instated, the case of the undersigned, which is 31m1larly placed, has

‘ been delayed unjustifiably.

6. But, a dlfferentlal treatment has been meted out to the undersigned,

, whose case is also exactly smnlar to. the case of Miss. R. K. Sanjeeta Devi.

7. In spite_of repeated representations, no response is received from any
authority till date. Hence, the undersigned will initiate legal action in case no

reply is received within 15(Fifteen) daxs"from to-day.

8. The undersigned therefore requests your kind intervention in his case, so that
the undersigned can also get re-mstatement into serv1ce without any further delay.

9. For the act of your kindness, the under51gned shall ever be grateful and
obliged.

Yours truly,.

s %MM walrz

, (S. Ghaneswar Singh)
Gramin Dak Sevak Mail Carrier ©
Mail Deliverer,
Langthabal Kunja EDBO,
 Manipur University S.O.
' 795 003 (Manipur State)
An Advance copy forwarded to-
The Director General of Posts,
Department of Posts,

_ Dak Bhawan, New Delhi — 110 116, for kind information.

S



.'-"-The Dlrector General of Posts,

... - Dak Bhawan, New.Delhi~110 16,

—23- 7

1

S SN 1 1\s) %) R

Central it o, -'.-_,:v;.-,;;-:.-.E;-r“rél3'hM 2010.
B

- ’Tor .
g ‘i'l_

S, . f' PN TEON ey A
Guwe et - 7510086

[N

‘Department of Posts,

- '[Through Proper Channel]

SubJect - Implementation of "the order of the Hon’ble Central Admrmstratlve '
S Trrbunal Guwahati Bench dated 22™ Sept 2006 in O.A No: 157 of 2005.

-AND-’

Prayer for unmedlate relnstatement in the cadre of Postal Assistants in
* Manipur Postal D1v1s1on '~ Case . of Shri. S. Ghaneswar ‘Singh,
- GDSMC(C)MD, Langthabal KunJa EDBO under Mampur University S.O.

" Ref: - Representation. of the undersrgned dated 22- 12 2009 & Remmder dated
03-02-2010.

Respected Sir, 3
: -+ A kind reference is invited to the undersrgned’s representation dated 22-12- 09
& 03 02-2010 in which. the undersigned has humbly ‘requested for your immediate
- intervention to remove the injustice caused by the administrative authorities of North
'Eastem Postal Circle and Mampur Postal Division. But,’ unfortunately, nothing has -
- -been done on my representation in sprte of fervent appeal and repeated reminders.
* The undersigned, therefore, once again submlt the following facts for favour of your

. -kind consideration and immediate necessary action.

1.1 .That, while deciding and disposing of the O.A No: 157 of 2005 filed

by the undersigned against the order of termination of his services issued

. bythe Director. Postal Services, Manipur vide. order dated 09.12.2003 read-

with C. O/Shrllong ‘order - dated 02.12.2003, the Hon’ble Central

‘Administrative Tribunal, Guwahati Bench has. already quashed and set

aside the afore-stated termination orders in its order dated 22nd September
2006 passed in O.A No: 157 of 2005 ' :

-1.2.  That, consequent upon the afore-stated order, the undersigned, ought to
have been re-instated in‘service at-least with notional benefits; but, nothmg
has been done till date. ST

R X That the ‘undersigned represented the above facts. to the. Chief Post
B aster General; N. E-Circle, Shillong as well as the Post Master General,
-N.E-Circle, Shillong and also to the Director Postal Services, Manipur,
Imphal vide representation dated 09-10- 2006 followed by reminder dated
24-11-2006. '
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- Copies of representations dated 09-10-2006- and 24-11-2006 have

already been attached to the representation dated 22-12-2009 as

ANNEXURE-A & ANNEXURE-B for ready reference.

1.4. But, the genuine grievances of the undersigned have not been attended
by the Chief Post Master General, N.E-Circle, Shillong as well as the Post
Master General, N.E-Circle, Shillong and also to the Director Postal
Services, Manipur, Imphal for more than 3(Three) years now.

1.5.  That, One Miss. R. K.‘B Sanjeeta Devi, who was recruited as Postal

~ Assistant (SBCO) in_the  same recruitment by granting similar age
relaxation. was also terminated: from service in the year 2007 vide DPS
(HO). Shillong Memo No: Staff/95-65/SBCO dated 12-10-2007, but the
same candidate has been re-instated vide Chief PMG., N.E.Circle, Shillong
No.Staff/ 95-65/SBCO dated 15™ Oct 2008, as the Hon’ble CAT/Guwahati
Bench quashed the termination order in that case also. When one
candidate has already been re-instated, the case of the undersigned, which
is similarly placed, has been delayed unjustifiably. -

1.6. That, a serious injustice ;\nd an obvious differential treatment
have been meted out to the indersigned, whose case is also exactl

similar to the case of Miss. R. K. Sanjeeta Devi.

2. Under the above facts and ciré_uins@tances, the undersigned most respectfully
requests your kind intervention in his case, so that the undersigned can also get re-
instatement into service without any further delay.’

3. That, the undersigned has already made clear in his represéntation dated
03-02-2010 that the undersigned, in the absence of immediate necessary action by

~ your high authority, would be left with no alternative but to initiate legal action. The

undersigned, therefore, once more submit before your kind authority that the
undersigned will be initiating legal action in the first week of April 2010, if nothing is
heard from your high authority by 31-03-02010.

9. The undersigned shall however be highly grateful and extremely obliged for
every kind and sympathetic action.

Yours truly,

‘_S_eg\/\owxw Sodh

: . (S. Ghaneswar Singh)
Gramin Dak Sevak Mail Carrier ©
Mail Deliverer,

- Langthabal Kunja EDBO,
Manipur University S.0.

795 003 (Manipur State)



. To :
o .The Director. General of Posts

L ‘Department of Posts;’ §
o ;;'“Dak Bhawan NewDe1h1 110 116.

. Imphal,
2315 May 2010.

[Through_Proper Channel] - S

Subject - Implementatlon of the order of the Hon’ ble Central Admrmstratrve

Tnbunal Guwahat1 Bench dated 22n Sept 2006 in O.A No: 157 of 2005

Prayer for - 1mmed1ate remstatement in the cadre of Postal Assistants in
 Manipur Postal Division - Case of Shri. S. Ghaneswar Singh,
GDSMC(C)MD, Langthabal Kunja EDBO under Manipur University S.O.

fRef - Representanon of the undersrgned dated 22-12-2009 & Remmder dated

03 02-2010 & 13-03-2010.

_ Respected Madam,

" This is regardmg differential treatment in the matter of service beneﬁts in

B respect of 2(Two) similarly situated candidates. In this connection, it is respectfully

submitted that the services of the undersrgned as well as one Smt. R.K. Sanjeeta Devi,
who ‘were recruited as Postal -Assistants -in the year 2003 were terminated on the

_ ground that the age relaxation to the OBC: cand1dates in the recruitment was wrongly
_ granted by the Recruiting Authority. - The: termination order to the undersigned was

issued in the year 2003, while the termination order to Smt. R.K.Sanjeeta Devi was
issued in the year 2007. The undersigned approached the Hon’ble CAT/Guwahati
Bench vide O.A No: 157 of 2005 and the Hon’ble CAT/Guwahati Bench set aside the

.termination order vide order dated 22" Sept 2006 in O.A No: 157 of 2005. In a
- similar manner; Smt.'R.K:Sanjécta Devi also approached the Hon’ble CAT/Guwahati

Bench, which had quashed and set aside the termination order passed against her too.
But, while the said Smt. R.K.Sanjeeta Devi has already been reinstated into service in
the year 2008 with all consequential and financial benefits, the case of the

~ undersigned - has not been considered for reinstatement in spite of representations
" dated 09" Oct 2006 and 24™ Nov 2006 addressed to the Chief Post Master General,
N.E-Circle, Shillong; the Post Master General, N.E-Circle, Shillong; and the Director

Postal Services, Manipur. The undersigned, having been aggrieved of the inaction in

 the part of the authorities concerned, represented his case to your good authority vide

representations dated 22" Dec 2009, 03 Feb 2010 and 13" Mar 2010. But, no action

~-has:-been-taken till.date; and even my above representations to any of the authorities

have been acknowledged yet.

Coples of representatlons dated 09" Oct 2006, 24“' Nov 2006, 22" Dec

2009, 03" Feb 2010 and 13" Mar 2010 have been attached as.

ANNEXURE-A to ANN EXURE-E for ready reference.
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2. Under the above circumstances, the under51gned is left with no alternatlve but
to be forced to approach the Hon’ble CAT/Guwahau Bench for 1ntervent10n and
favourable orders.

30 The under51gned however, before filing the proposed application at. the
Hon’ble CAT/Guwahati Bench, respectfully submits this ultimate reminder to
consider his case in an equitable manner with reference to the case of Smt.
R K.Sanjeeta Devi. In case, the undersigned’s genuine grievances are not settled
within 15(Fifteen) days from to-day, the undersigned will file his case in the Hon’ble
CAT/Guwahati Bench without any further notice. For such an eventuality, the

 inaction in the part of the Department will be the sole cause; and the undersigned will
be fully justified to claim the cost of litigation from the department.

4. The undersigned shall however be highly grateful and extremely obliged for
every kind and sympathetic action from your good authority.

Yours truly,

S, \ijrm A 102 Qﬁ\'eﬂ

(S. Ghaneswar Singh)
Gramm Dak Sevak Mail Carrier ©
Mail Deliverer,
Langthabal Kunja EDBO,
Manipur University S.O.
795 003 (Manipur State)
An Advance copy forwarded to-
The Director General of Posts,
Department of Posts,
Dak Bhawan, New Delhi — 1 10 116, for kmd information.




